FORM A
FUBLIC ANMOUNCEMENT
(Under Regulation 6 of the insalvency and Bankrupicy Board of Indiz (Insolvency Resolution Process for
Corporale Persons) Reguiations, 2016
FOR THE ATTENTION OF THE CREDITORS OF CEDAR INFONET PRIVATE LIMITED

RELEVANT PARTICULARS
1. [Mame of corporate debtor CEDAR INFONET PRIVATE LIMITED
2. Date of incorporation of corporate debtor 11/08/2000

WAuthority under which corporate debtor is ;
- lincorporated / registered ROC-Delhi

Corporate Identity No. / Limited Liability
Identification Mo. of corporate debtor HeiDLAUOFTC 10705T

5 Address of the registered office and principal [D-159 Okhia Industrial area Phase-1 Third Cabin 1% Floor

4.

I (offige (if any) of corporate debtor MNew Delhi South Deihi DL 110020
'-ﬁ Insolvency commencement date in respect of [22/07/201% (Corrected order copy uploaded on NCLT Website
~_|corporate debtor on 01/08/2019) N

7 Estimated date of closure of insalvency
" |resclution process
MName and registration number of the
8. {insolvency professional acting as interim
__|resclution professional

180172020

Dhiren Shantilal Shah
IBBI/IPA-O01AP-POD220 F2017-18/10419
5 Addiass anid el of the terim resolition B-102, Bhagirathi Niwas, Near MNatraj Studic, Sir M.V Road,

3 > : : Wandheri — (East), Mumbai — 400069.
professional, as registered with the Board Email dss@dsshah in

Address and e-mail 10 be used for B-102, Bhagirathi Miwas, Near Natraj Studio, Sir M.V Road,
10.|correspondence with the interim resclution  Andher - (East), Mumbai — 400069

professional Email. ip2@dsshah.in
11.[Last date for submission of claims 15/08/2019

iClasses of creditors, if any, under clause (b) Mot Applicable
12 of sub-section (6A) of section 21, ascerlained
by the interim resolution professional

Mames of Insolvency Professionals identified
;13 to act as Authorised Representative of

| “lereditors in a class (Three names for each
class)

Mot Applicable

(a) Relevant Forms and

14, () Details of authorized
representatives are available E_lt: e
Motice is hereby given that the Mational Company Law Tribunal Principal bench, New Delhi has ordered the
commencemeant of 2 corporate insolvency resolution process of the CEDAR INFONET PRIVATE LIMITED on
22/07/2018 (Corrected order copy uploaded on NCLT Website on 01/08/2019)).

https /ol gov infhomeddownlpads
Mot Applicabie

The crediters of CEDAR INFONET PRIVATE LIMITED, are hereby called upon to submit their claims with proaf on
or before 15/08/2019 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit ther claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means,

A financial creditor belonging to a class, as hsted against the entry No. 12, shall indicate its choice of authorised
representative from among the three insclvency professionals listed against entry Mo.13 to act as authorised
represeniative of the class [specify class] in Form CA

Submission of false or misleading proofs of claim shall attract penalties.

Date: D3/08/2014
Place: Mumbai

Dhiran S Shah
Interim Resolution Professional
Of Cedar Infonet Private Limited




